Official Memorandum of Principal District Court,
Sivagangai.
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" D.No.%5°2% 2021 H.CA  Dated 11.06.2021

Sub: Courts- Civil and Criminal- Functioning of
Courts in District Head Quarters, Sivagangat and
also Taluk/Mofussil Courts- During Covid 19
Pandemic Period-Certain Directions issued by
the Honourable High Court, Madras-Directions
issued — Regarding.

Ref: 1.  Official Memorandum of Honoufable High Court
in R.0.C.No0.41440/A/2021/C3 Dated 17.05.2021

E & Official Memorandum of this Court dated
17.05.2021

3 Official Memorandum of this Court dated
31.05.2021

4. Official Memorandum of Honourable Eigh Court
in R.0.C.No0.41440/A/2021/C3 Dated 11.06.2021

5.  Official Memorandum of Honourable High Court
in R.0.C.No0.41440/A/2021/C3 Dated 10.06.2021
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The imposition of intense complete Lockdown and after, the Lockdown
with certain relaxations has yielded results by bringing down the Surge. Under such
protracted situation, the Honourable High Court has issued certain further directions
pertaining to the restricted functioning of the Subordinate Courts under the ref.5th
cited above withe effect from 14.06.2021 until further orders.

As per the said reference of the Honourable High Court , the Courts in
District Head Quarters, Sivagangai and also in Mofussil/taluk Level 1s transformed as
infra w.e.f.14.06.2021 until further orders and this Official Memorandum stands take
effect from 14.06.2021 which have applicaplity through out the entire Sivagangai
District and also stands hold good until further orders.

1.  Only both side ready matters will be taken through Video
Conferencing, and the counsels concerned should bring the

knowledge such kind of matters to Courts well in advance
either through eMail or through Phone.






